HIGH COURT FOR THE STATE OF TELANGANA :: AT HYDERABAD

X X X X X

ROC.NO.2674//S0O0/2017 DATED:02.07.2019
NOTIFICATION NO.13/S0/2019

Sub: Designation of Advocates as Senior Advocates.

Ref: High Court’'s Notification No0.48/50/2018,
dt.21.12.2018.

X X % % X

The High Court of Judicature at Hyderabad for the State of
Telangana and the State of Andhra Pradesh in its Notification referred
to above, has called for Applications and written proposals from
eligible Advocates, for designation of Advocates as Senior Advocates

as per Guidelines.

In view of the changed circumstances, as directed, in
continuation of earlier Notification in the reference cited, fresh
applications are invited from eligible Advocates, who are on the rolls of
Bar Council of State of Telangana, for the Designation of Advocates as
Senior Advocates, as per Guideline No.4 framed by the High Court for

the State of Telangana thereof.

The prescribed form of consent and form of Bio-data of the
application along with guidelines are placed in the official website of
the High Court i.e., http://hc.ts.nic.in. and the duly filled in

applications should be sent to the Registrar General, High Court for the

State of Telangana, along with copies of relevant documents as per
guidelines framed by the High Court for the State of Telangana on or
before 31.07.2019 at 05.00 p.m.

The applicants who have applied earlier in response to the above

Notification need not apply afresh.
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JUDICIAL NQIIFICATIQNS |

1

mg No. g§z4§0/2917 ln superoessxon ofthe ex:sung gmdelmes on the subject, the ngh Court Judlqanue § g i
at Hyderabad for theé State of Telengann gnd Andhra Pradesh frames. the. following . guidelines, for- desxgmmng v
Advocates as Senior Advocates, under Section 16(2) of. theAdvocates Act, 1961 (Central Act 25 of 1961):™

( )" "All matters mlaung to designation ofAdvocaxe as Senior Advocate in the High Court of J udicature at Hyderabad o 3

for the State Telangana and Andhra Pradesh shall be dealt with by a Permanent Committee to be known as
"the Committee for: desxgnanon of Senior Advocate“ 2 L

(2):3 The Permanent Committe will be headed by the Hon'ble the Chxef Justice and consist of two senior-most .
“ Judges of the ngh Court; the Advocate General will be a Member'of the Permanent Committee. The
. above four Members of the Permanent Commlttee wm normnate another Member of the Bax to be the fifth
e Member of ' the Permanent Committee. | I e S e s

3) ‘ _The Permanent Committee shall have a Permanent secretnnat, the composmon of which will be declded by_

¥

the Hon'ble the Chief Justice in consultation with other members of the Committee g ey >
¢ Al apphoations mcludmg wntten prOposals by the Hon ble Judges wxll be subnutted to the Secretanat of the -
: .Permanem Committee,". ~ *

(5 On receipt of apphcatxons for desxgnatxon of Semor Advocates or. proposals from Hon'ble Judges, the '
. Seoretanat will comptle the relevant dataand mfoxmenon w1t.h regaxd to::: o s L
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e @) 3;::‘ The xepumtion, conduct, mtegnty oftheAdvocate(s) concemed' fier 552 2

@) - Number of cases in which the & pj'obono work;

Ty '-.'x

,. (7110 Reportéd judgments at least in 25! ‘chsed d\h{ﬂg t5 W“’S five yedrs, i“ which the °°"°°"‘°d

= (iv) “The source(s)-from which information / data isto be collected istobe forwuded hy the applicams by’

T the basis of a pomt-based format indlcated below: -

> Advocate(s) had petsonally appeared’ and argued

. gwmg the case numbers and the citations of repoﬁed Judgments to enable the' semtarlat to veﬂfy the .

same;”

.m-l

II '(vj . The Secretanat wxll publish the proposal o? deeignaﬁon ofa pardculaﬁdvbbate inthe ofﬁcial website

.%." of the High Court inviting suggestions .on the proposal Suggestions/ | views recelved within 15
" days from the date of the proponl will be placod before the Permsnent Commlttee,

N (yi)",“‘Aﬁer the daa-base in terms of the above is compﬁed and all such information as miay be specifically

. . directed by the Permanerit Committes to be-dbtained inrespect of any particular candidate is collected,
" the Secretariat shall put up the case before the Pertnanent Committee for scrutiny;

| ?(iii) “The Permanent Committee will examine: ‘each case i the light-of the-data provided by the Secretariat

--of the Permanent Commmee, intérview the: concerned Advocate. and make xts overall nssesment on

8NO | | MATTER _POINTS

e Number of yeam of prachce of the Apphcant Advocate . 20 POINTS " |
*'-. ). fromthe date of enrolment.. .. ... o ce 4 L
10 porits for 10-20 years ofpmcﬁ?:e, 50 po{ﬂts for pmcdce E 3
béyond 20 years] dieyi A oy AL & D R DS L

- Judgments (Reported and umepomd) whlch mdlcatc?he legal .40 POINTS .
" formulatiohs advanced by the concerned Advocate inthe cowrse .~ | -
-of the proceedings of the case; probono work done by the- - ;
concerned Advocate; dsmain Expértise-of the Applicant Advocate
in various branches of law, such as Constitutional law, Interstate -
. 1. Water Disputes, Criminal law, Arbitration law, Corporate law; ) )
++["” Famnily law, Hutnan Rights,’ Pulic Interest Litigxtmn, Inm'natlonal A
I * law, law relating to women, etc. Y W& 2 ;

Publications by the AppllcantAdvocate - * .| 15 POINTS

T 4 ks "Test of Personality & Sitability on the basis of mtemew/mtemcticd 25 POINTS

| .. (viil), All the names that are hsted before the Permanent Conmnmeqclemd by the Pennancnt Committee

will goto the Full Court. :

.7,' 8

{5 (x): - Votingby secret ballot will not nomanybmsonedmbyme full courtexceptwhen isveRlahIE, Jn'the

©

event of resort to secret ballot decisions wxll be carried by a majority of the Judges who have chom to
, exercise their preference/choice.. ..

s el s

"I'heAdvocate to'be- designatedasaSenicr Advoca!e, should have-. A, ": ‘ oo,

e o Q) ErA mxmmum standing of 10 years at the Bar, out ofwhich not less than seven:years shall be in the High

Court of Judicature at Hyderabad for the State of Telangana and the State of Andhra Pradesh, F 8

. “@) ordinarily appeared as the-arguing Counsel in not less'than twenty five cases, reported in lawjoumals,
; in the preceding five years and should have contributed to the growth of law; or should have appeared

in the Court as a Senjor Law Officer of the Govemment i.e., the Additxonal Advocate-General or the
- Public Prosecutor or'the Ass{stant-Solicltor General
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o
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9)
10)

| 1y |

'Faﬂterﬂs/l{uaband's'_Nmne: QA
.Atddness:
,Pennanent Addrese'

5 - Age/Date of Birth:

(i) " not been convicted by a competeat Court, not have been charged for an offence involving ‘moral -
* turpitude or for contempt of Court qﬁmposed punishment by the Bar Council of the State/Bar. Councrl E
- of India; and.

Canvassing in any form, meludmg meeting the J udgqby advocate conccmed, shall resuit in drsqualxﬁcatron _
of the prcposal .

"On acceptance of the proposal by t.be }‘ull Court the. Regrst:rar General shall not.fy acc..ptance of the

proposal to the Advocate concerned. Intimation shall also be sent to the High Court Advocates' Association,
the Bar Council of the State, thc Bar Council of Indis, and the Rc$1strar, Supreme Court of India !

All cases that have not been favourably consrdcred by the Full Court. may be reviewed/recons[dered aﬁerf
expiry ofa penod of two years followmgthe manner indroated above asif the proposal is being ccnsrdered
afresh; -

A des:gnated Senior Advocate shall not appear in any Court or proceedmg in the absence of hlS mstructmg'
Counsel. He shall also not draft pleadmp ) e

Wxthdrawel of designation:

' In the eventa Senior Advocate, acconimg tothe Full Court, is gurlty of conduct which dnsentrtles that person- '
- ‘tocontinue to be worthy of the desrgnauon. the Ful] Court may review 1ts decision to destgnate the concemed
. person and recall the same;

The Registrar General shall notrfy wrthdmwal of the dosrgnatlon, and commumcate the declsron of the Full

- "Court to the Advocate concerned, the High Court Advcates' Association, the Bar Councrl of the State. the
" Bar Council of Indra, and the Reglstmr. Supreme Court of I.udra. :

FORM OF. CON SENT.
1 hereby express my consent, for bem,g deergnated as Semor Advocate

-FORMOE BIQJDATA. ' 4

Neme: . .

.DcteofEm'olment _ ' 2

Name of tbe Bar Assocnatlon of whrch he/she is a member

Number of years of practice, and in whlch Court/s

‘If specxahzed in any branch of Law

Whether he!she is, or has been, in the panel of Advocates of the State or Central Govemment. or.a pubhc !

 sector undertaking, ora statutory body, or mstltutron If so, detatls thereof.

Particulars of important matters in which he / she appeared in the last five years, and paruculars of atleast,. .
twenty five citations of reported cases dunng thns perrod . :
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. 12) Names and pamcul ars ofAdvocates associated with ‘him in his/her ohambers/oﬁee

' behalf of another Advocate,
Particulars of cases in' which he/she appeared 28 ef arguing Counsel on

/-.!(not being an advocate  from his chambers/office),-during the preeedmg three years, and the name and,

7 parhculars of the Advocate on ‘whiose behalf he/she appeared

'y 14) Partfculars of artieles, 1f any, published lnanyjoumal or books, xf any, authored : ‘
T L Py O ‘,I' L
L15) Whether assocrated with any faculty of Law (If so. the pardeulars thereot) RL T

i 16§ "‘lfdrnctﬂars of the casés in whch helshe provided ﬁbe leéal atd b A ,‘" g TN
= F 5 17) Whether hxs/her name was earller proposed for being deslgnated as Senlor Advoeete of the High Coult of

g 'Jud,cam a Hyderabad for the State of Telangana and the State'of Andhra Pradesh, or any other High 5

Couxt, or of the Supreme Court of Indie. If so, the decislon theteon . :
tS) . Whether mvolved in any Cnminal Case, or dtscrplmaxy proceedlngs before the State Bar CounciL lf ao, the

i paruculars, the result/the stage of the p;oceedlngs " N
H ' N - Dw V. . . 2 ’ ! W

Sd/- ‘.',I-" )
(NAWOFTHEADVOCATE)
?ﬁ;ﬁ%ﬁ% : z © .' " '. _ Registrar General
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HIGH COURT OF JUDICATURE AT, HYDERABAD
FOR THE STATE OF TELANGANA AND THE ST ATE OF ANDHRA PRADESH

= et*tw i

o Ty ""comduu:ce'rep." ' Ak

“

To.

1) The Prl. Secretary to the Hon'ble the Chief Justice (with a request t place '-
the same before the Hon'ble the Chlef Justlce, for His Lordship’s klnd perusal
and informatlon)
2), All'the PSs to the Hon'ble Judges (with a request to place the same before
the Hon'ble Judges for their Lordships’ kind perusal) - . .
L 3) All the Registrars, High Court of Judicature at Hyderabad. i, i
4) The Secretary, Telangana State Advocates’ Assoclation, Hyderabad i \
5) The Secretary, A.P. State Advocates’ Assoclation, Hyderabad. B b
- 6) The Secretary, Bar Councll of A.P., Hyderabad. . . P Y |
~7) The Secretary, Bar Council of Telangana, Hyderabad






